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1ile applicants, Arju.n Ram, umeda Itam, 

Swaroap Singh., Lal Salladur anc.l .M&hiirdeen, have 

in this application under Section 19 of the 

Administrative Tribunal$ ACt, 1985, p:ri)yed that. 

the respondents be directed to grant temporary 

status I regulcrisation and wages according to 

the1 pay scales admissible to a aroup 'D• errployee. 

2 • we have heard learned coanse 1 for the 

applicants and have carefully perused the records. 

3. Tbe appliaants clairn to have been 

working as casual Labourers and thejc sarvioes 

r ~~No· u were terminatoo by tbe respondent No. 2 in. the · 
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year 1990, but theyweJ;e, 'thereafter, reinstated 

in thalf592. Tbe. applicants have .been continu­

ously working since 1992 as stated by them ana 

they have coapleted 2 40 days of services as 

casual Labourers. The learned counsel for the 

applicants csntends that these casual Labourers 

are entitled to grant of temporary _status and 

regulari.sat;ion as well as wages according to the 

pay scales being given to the regular employees. 

lt has been further stcted by the learned counsel 

for the applicants that despite representations 

having been made to the concernea authorities in 
I 

regard to their gri~vanoes, the representations . 

. have evoked no response • It appears ·from a 

perusal of the representatiat at Annexure A/6 

that it was received t>y the eon~rned authorities 

on 3 .6.1994• but no decision tbere.o.n has been 

taken. 

In these cireumstances* we direct the 

respondents to dispose of 'the representations 

admittedly made by tbe applicants within a period 
'" "tl"· ~· • 

of three mopt:hs of the receipt of this order 

keeping in ~iew the casual Labourers (Grant of 

Te"Porery Status and !legulariSati.on) S;cheme of the 

aovernment of, India, .1993 and the relevant rules, 

instructions and guidelines on the subject • 
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If the applicants ~re aggrieved by any decision 

of the respondents# they will be a.t liberty to 

file a fresh OA. 

s. The ·QA, stands disposed of a.ccorclingly. 

. Crkr~)(,J<f 
(GOPAL ~lal JSHNA) 
. t&tlii.a 'J). 


